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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTFA BENCH 

No. OA 350/1807/2017 	 Date of order : 6.3.2018 

Present: 	Hon'ble Ms. Manjula Das, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

SUSANTA GHORUI 
SMRITILATA PATRA 
DIPANWITA HALDER MONDAL 
BAPI MONDAL 
NIHAR NASKAR 
BANDANA KAMTI 
LIPIKA HALDER 
AMIT HALDER 
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SNEHOLATA HALDER  
SUBRATAHALDER 
RU PAL! MFSPRL (HALDER) 
TAPAN KQJMAR NASKAR 
ARDHENDU SARDAR 
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.' 4. Union ofl:India 
1*k 

The SecrQtary, 
" Ministtyinft 

Shastri 
Dr. Rajendra'F 
New Delhi - 11 

Prasar Bharati (India's Public 
Service Broadcaster), 
Central Production' Centre; 
Doofdarshan/thàVipg it office at' 
Asiad 'iilqge COth18X 
New Delhi 1..1.0049, 
Service' through tfiethairthati. 

The Chairman, 
Prasar Bharati" 
(India's Public Service Broadcaster), 
Central Production Oehter, 
Doordarshan, 
Having its office at 
Asiad Village Complex 
New Delhi - 110049. 

The Adviser, 
DD Kisan, 
Prasar Bharati 
(India's Public Service Broadcaster), 
Central Production Center, 
Doordarshan, 
Having its office at 
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Asiad Village Complex 
New Delhi - 1 1OO49 

5. Gautam Naskar, 
The District Monitor 
DD Kisan Channel, 
India's Public Service Broadcaster, 
Prasar Bharati of Doordarshan, 
Having its office at Village & P0 
Lakshmikantapur, 
Bijoyganj Bázar, 
PS - Mándir Bazar, 
Dist. - 24 Parganas (South) 
Pin - 743332. 
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.RESPONDENTS. 

MmAtai45ntJ 
MrMCS.Ghorai, counsel' 
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mt. None appeareçion1behJf ofj'ihe respon&ents. 

, r4; t. applicant t  has;  approached this Tribunal under 
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uc directing 	 the 
or the applicants as 

igMethber of.eFYlRsan Gfcanndl for South 24 
Parganas District in'Wè'tt4BengaP and disbürse.of the honorarium 
of the applicasprthwith month yrrnith,  
An order dbtissue dittting-thcThspondit to release the arrear of 
honorarium of [h applicantsomtWtdate of appointment till the 
date of the disbursement. 
An order do issiie;directing the respondents to produce all records 
relating to this case before the Hon'ble Tribunal so that after 
perusing the same conscjonable justice be administered. 
Leave be granted to the applicants herein to file the instant 
application jointly in accordance with Rule 4(5)(a) of the Central 
Administrative Tribunal Procedural l3ule since the applicants 
herein have the common cause of action. 
And/or such pass further order or orders direction or directions as 
Your Lordships may deem fit and proper. 

3. 	Ld. Counsel for the applicant submits that at this stage the applicant will 

be satisfied if a direction is given to the respondent authorities to consider and 

dispose of the representation preferred on 16.11.2017 (Annexure A/6) within a 
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For the applicant 

For the respondents' 

Mr.A-Dalal, Id. !t 

on be.halføfçhe appliá 

2. 	By7mking this 

Section 19 of the Ad 
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specific time frame. Ld. Counsel for the respondents has no objection if such 

/ 	prayer is allowed. 

In view of the foregoing discussions, we hereby dispose of the OA at the 

admission stage itself without going into merits, by directing the respondent 

No.2 to consider and dispose of the representation dated 16.11.2017 (Annexure 

A/6) by passing a reasoned and speaking order within three months from the 

date of receipt of the copy of this order. The decision so arrived shall be 

communicated to the applicant forthwith. 

The OA stands disposed of. Np order as to costs. 
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